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(iif) Need for Clearance from Forest
Department for early start of Arunawati irri-
gation project in Yavatmal District,
Maharastra

[ Translatior)

SHRI TEJSINGHRAO BHONSLE
(Ramtek): Sir, seventy five percentwork on
Arunawatiirrigation projectin Digras Taluka of
Yavatmal district in Maharashtra has com-
pleted which involved anexpenditure of Rs. one
hundred and eight crores so far. This project
would provide waterto more than seventy five
villages andtwenty thousand hectares of land
would beirrigated 95 percentofthe work on all
the canals of the dam has completed and the
project is on the verge of completion but the
forest department is not giving clearance to
collectwaterin the Dam byclosingthe gates of
the dam sothat water could be made available
forirrigation purposes.

Irequest the Central Governmentthat For-
est department should grantimmediate clear-
ance for collecting water in the Dam so that
Govemment funds are properly utilised. Dueto
non-clearance Rs. one hundred eight crore
projectis pending.

(lv) Need to enact legislation to give
Hindi and other Indian Languages prece-
dence over foreign lanbguages in commer-
cialadvertisements

DR. LAL BAHADUR RAWAL (Hathras):
Mr. Speaker, Sir, even after frty five years of
Independence Indian languages have not got
duerecognition. Itis ratherironical thatthough
Eighteen languages have beenrecognisedin
the constitution of India, yet mostthe commer-
cial and educational work inthe Government
offices is done in aforeignlanguagei.e. English.
However this does not mean that | oppose
English language but | would like to draw the
attention ofthe Housetowards the importance of
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Indian languages on which Gandhiji always

emphasized.

Iwould like torequest the Central Govern-
menttoformulate some law forthe compulsory
use of Indian languages for the commercial
advertisements and on packets of consumer
goods the subject of any article has tobe shown
inanyforeignlanguage, thenit shouldbe shown
andwritten below Hindi and other recognised
Indianlanguages.

Therefore, | would request the Govern-
menttoformulate anagricultural policy estab-
lishes abalanced relationship betweenthe rural
andurban sectors and also ensures remunera-
tive pricestothe farmers.

15.00 hrs

(v) Need to for'imulate new Agricul-
ture policy ensuringremunerative pricesto
the farmersfortheir produce

SHRIJANARDAN MISRA (Sitapur): Mr.
Speaker, Sir, under Rule 377, | would like to
draw the attention of the House towards this
important matter.

AlthoughIndiais knownasan agricultural
country yetthe basic reason of the poverty of
rural people is underdevelopmentof agriculiure.
The productivity in India is one third as com-
pared to developed nations and two third as
comparedtothe word production. Interms of
Nationalincome farme rs have contributed less
thanme fourth tothe Nationalincome duringthe
lasttenyears and atthe same time the popula-
tion has alsoincreasedby one fourth. Therefore
practically, the perhead purchasingpowertothe
wrong policies ofthe Government. Inorderto
provide relieftothe commonman, more funds
could have been spenton Agri culture, Ryral
development, Irrigation, Educationandhealth
care. While during the First Five Year Plan
49.6% of the total budgetary allocation was for



